t2747  Papers laid on the
Table
The Minister of Finance (Shri T. T.
Krishnamachari): The information is
being collected and will be laid on the
Table of Lol Gabha.

12 hss.
PAPERS LAID ON THE TABLE

NOTIFICATION ISSUED UNDER THE
EMPLOYEES’ PROVIDENT FUNDS AcTt

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
Sir, 1 beg to lay on the Table, under
sub-section (2) of section 4 of the
Employees’ Provident Funds Act, 1852,
a copy of the Notification, No. SRO
2705 dated the 24th August, 1957, ex-
tending the provisions of the Emplo-
yees’ Provident Funds Act, 1952 to the
four classes of mines, viz., Gold, Iron-
Ore, Manganese and Limestone, with
effect from the 30th November, 1957.

{Placed in Library. See No. S-249/57]

AMENDMENTS T0 EMPLOYEES’ PROVIDENT
Funps ScHEME

Shri L. N. Mishra: I beg to lay on
the Table, under sub-section (2) of
section 7 of the Employees’ Provident
Funds Act, 19852, a copy of the Notifi-
cation No. SRO 2706 dated the 24th
August, 1957, making certain further
amendments to the Employees’ Provi-
dent Funds Scheme 1952.

[Placed in Library. See No. S$-250/57]

AMENDMENT TO IRON AND STEEL
(CoNTROL) ORDER

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to lay on the Table, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, a copy of
the Notification No. SRO 2681 dated
the 24th August, 1957, making certain
amendment to the Iron and Steel
(Control) Order, 1956.

[Placed in Library. See No. S-251/57]}
REPORT OF COMMITTEE ON ELECTRIC

FURNACES, STeEL FOUNDRIES AND
STEEL RE-RorLinG MILLs.

Sardar Swaran Singh: 1 beg to lay
on the Table a copy of the Report of
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the Committee on Electric Furnaces,

Steel Foundries and Steel Re-Rolling

Milis.

[Placed in Library. See No. S5-252/57)

AMENDMENTE TO CENTRAL EXCISE
RuLEs

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under section 38 of the
Central] Excise and Salt Act, 1944, a
copy of the Notification No. SRO 2666,
dated the 24th August, 1957 making
certain further amendments to the
Central Excise Rules, 1844.

{Placed in Library. See No S-253/57}

AMENDMENT TO RESErRVE BAnNK oOF
Inpia (NoTe REFUND) RuULES

Shri B. R. Bhagat: Sir, I beg to lay
on the Table, under the proviso to
section 28 of the Reserve Bank of
India Act, 1934, a copy of the Reserve
Bank of India Notification No. 17,
dated the 23rd August, 1957, makung
certain amendment to the Reserve
Bank of India (Note Refund) Rules,
1935.

[Placed i Library. See No. S§-254/571

MINUTES OF COMMITTEE ON (GOVERN=-
MENT ASSURANCES

Pandit Thakur Das Bhargava (His-
sar): Sir, 1 beg to lay on the Table
a copy of cach of thc Minutes of the
sittings of the Committee on Govern-
ment Assurances held on the 8th and
20th August and 6th September, 1957.

[Placed in Library. See No. S$-255/
57.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Wealth-Tax Bill,
1957 which was passed by the Lok
Sabha at its sittine held on the





